
C e n t r a 1 A d m i n i s t i- a t i v e T r i b u n a 1
Pi-incipal Benchd New Delhi
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New Delhi this the 19th day of March 1997,

Hoivble Mr N. Sahu, Meniber (A)

Shri Rajssh Kumar
S/o Shri Jassa Ram
R/o C-47 Raghubir Nagar
3. J. Colony

New Del hi-27 ,

(By advocate; ShriV.P.Trikha
alongwith Shri Arvind Kumar)

Versus

1. Director General
Employees State Insurance Corporation
Kotla Road

New Del hi-110 002.

2. Director, Medical
E.S.I. Hospital Complex
Basai Darapur

Ring Road, Del hi-110 015,

3. Medical Supdt.
Employees State Insurance Corporation
ESI Hospital Complex
Basai Darapur

R1ng Road, Delhi-110 015 , R-e

,Appli cant,

spondents,

(By advocate; None)

0 R D E R (oral)

Hon'b.le Mr N. Sahu, Member (A)

Heard.

The applicant was appointed as a Swieeper with the

respondents after completion of due formalities. He was

s p onsored ' b y E m p 1 o y m e n t Ex c. h a n g e. He join a d a s S w e e p e r

w.e.f. -27 42.90 and thereaftei- he had completed 2200

days of service. Learned counsel for the applicant drew

my attention to the Scheme of the Government of India as

notified by the Department of Rersonnel S Training - the

Casual Labourers ' (Grant of Temporary Status and

Rsgularisation ) Scheme which came into effect w.e.r.

l.g.'SB. Under this Scheme, Lemporary status .was
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•.asual labourers who were on emnloywftnt on

of i'he Scheme" for a oeriod of 240 da.ye.

applicant erii n.entl y fulfilled this condition as per his

averment in the petition. After hearing the learned

c 0 u n s e 1 a n d g o i n g t h r o i j g h t h e a noli c a t i o n, I a iti s a t. i s f i e d

L h a t t h i s 0 A c a n b e d i s p o s e d o f b y i s s u i n g a s i m p 1 e

d i i" e c t i 0 n t o r e s d o ii d e n t. M o s, 2 S 2.

The applicant shall submit a representa! ion

pi"imai 10 Res p 0 ii d e n t N o. 3 w i t h a c o p y t o i" o s n o ii rl e ii t

id 0.2 w i t h i n 10 days f r c) fii t o cl a y, T h e r e a 11 e i" r e s d o n H e n t

N 0.3 w i t h i n 4 w e e k s a f t e r r e c e i p-t o f the r e p r e s e n t a 1 i o n

shall COns i rle r the app 1 i cant' s claim fo r confe rroc nt nf

temporar-y siuatus and also reaul ari sati on in accordance

with the instructions of the Ministry of Personnel A

Ti'aininq, which is enclosed as Annexure A-1 to the OA.

j  1 Li iC- I'cSi Ji,inuPi'i I's perceive that the applicant's case ii

not covered, they shall pass a reasoned and speaking

order. The OA is disposed of as above. Till the

represent.ation is disposed af> the app 1 icant's status as

on date shall not be disturbed in any way.

(A)


